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(II) 10 (d). At Its meetlllg held on 
11.2.1968, the BlleCutive Board ef the Lalit 
KAlil Akademl discussed the matter 'In 
detail aDd adopted a resolution which 
read. a:& under :-

"several members drew attention to 
the dkltton taken by the Bxecutlve 
Bailie! at itl meeting on 17.10.67 that 
in case of entries, if any, of tbe Cmn-
mI8Ii~-Shri P. Das Gllpta and 
Sltri Krisben Kbanna - seieetion of 
works for tbo Trionnale wonld be done 
by tbe Board. It was suueated that 
tb. soldon of Smi Krisheo KbBllDa's 
paintinlS for tbo TrWnnale WIll not 
dolle by the Board. Thit was hilhly 
irreaular. It was admitted by everyoae 
that a technical lapse had occured 
tbroulh oversiaht in tbis respect and tbe 
proper procedure had not been followed. 
Shri Krish~n Kbanna strailbtaway 
admitted tbis and said tbat, in vindi-
cation ot his honour, he would with-
draw his paintings trom the Triennale. 
The Board discassed this matter from 
all aspe<;ts and did not alrBe to Sbri 
Krlsbon Kbanna witbdrawing from the 
Triannale, in vi_ of the Irave impli-
catiORI whiob mayarise beeause of the 
fact tbat be has been given an award 
by a distinguished International Jury. 
It was decided to accept the situation, 
wblch was unintentional, and report 
tbe matter to the General Council". 
1'he matter was again discussed at the 
iDeet'mg of tbe Executive Board beld 
ontt.4.1968. The Board after detailed 
discussion endorsed the stand taken by 
It _ier in tllo matter. 
(e) The Akademi took note of the fact 

about a nwilber of exblbits in the Indian 
Sec:tionbavlilg been selected trom a pattl-
cular commercial gaJlery's collection. The 
reedlutioli bas already beon adopted. dis-
.llliutaiJlIIt such a practice, for future 
ftJidaocle. Tbe r<*)lutlon reads as :-

"The Trionnale Committee discussed 
tbe point about the question of 
.atieniilg names of credit of private 
f'IIti'ies aiM! It felt tll8t in futute this 
tboalel be avoided tl'l the axteat poDible 
and tbe artists sllClldd be apprftdled 
directly, as far as practicable, for tbe 
s.ldem of wo,ks". 
The Practice,. however, is normal ror 

ftIIlbiti :to' be takai on loan froiD coJlec-

Iions-·private or otherwise for iilterna-
tional exhibitions. 

PosterS dlipIayed by TamIl ~ 

7775. SHRI MADHU LIMAYE : 
Will the Minister of HOME! AFFAIRS be 
pl_ed to state: 

(a) whether Government's altention 
has been invited to the polltel'ii displayed 
by Tamil Sena, Brode (Tamil Nad) in the 
cities of .Brode, Coimbatore; Salem etc. 
wherein it bas been writton :-

"Coma, let ilS rorin a IICIJIIIrate Tamil 
Nad; 

Hlndustanis-quit Tamil Nad ; 
Tamil Nad for TamllIans ; 
Tamilians, your country is Tamil Nad, 

etc. etc." 
(b) if so, the actioD takon by the 

Ceilttal Governmeilt iii this rellard ; and 
(c) if not, tbe realons tberefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (al to (c). 
The Central Govtrllllltnt are in touch wIth 
the Slate Government of Madras who haYe 
reported that a case was registered on 
13th March, 1968 under section SSO Crimi-
nal Procedure Code. Some posters were 
seized and manuscript of tbe poster, cash 
bills, etc. were also seited from a press in 
Erode. A case under section 13 of the 
Unlawful Aetivitia (Proftntian) Act, 1967, 
is under investlgatloR. 

BarNa ~ ~,_ &trite 

7776. SHRI SURAJ BRAN: Will 
tbe . Minister of HOME AFFAIRS be 
pleased to atate : 

(a) wbether be is aware that despite 
tbe assurances given by the authorities, 
the Haryana Governmenl IIIIIployees, 
especially the employees of Haryana Road-
ways, are being victimised for their Parti-
cipation in strike ; 

(b) the number.oI temporary emplotlCs 
struck 011' from Hl'\liee after the Btrike of 
9th and 10th Fobruary, 1968 in III..,.....; 

(e) the number of employees who have 
been serVed with charge-sheets on account 
of their participation in the sttllte ; 8IId 




